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Al) ahabad this the 6 11J d ay of '}.\.-~ 
/ 

2000 • 

Hon• .01e Mr · t-1 . p . Singh , Administrative Member . - - -- -- ., -

Pe view ~ t-Plicati on no • 29 of 2000 . 

i n 

.Q!Jgina,l A£elicaEJ...2n No • 962 of 1997 • 

srnt • Pan KUnwar Devi • • · · · ~ viJlicant/ 
Petitioner 

cit. Shri S ·K • Mishra · 

versus 

Union of I ndia & others • • • • •• •Res pond en ts 

C IR Sri A ·K . Gaur ' D . J( . ~sthana , p · K . asthana . 

• , 

·o P D .E F -
Ji.9n ' bl e !"1.r_ ~ t-1 . p • S ing.h.t Member- A 

• 

1 • This review aPPli c ati en h ""S be.en f:·referreo .oy 

the appJ .i c ant to r e view the order passed by tr.is 

TrJ bun~ 1 ! n O .,'\ • 9€.2 of 1 9'. 7 dec ide 3 on 20 .4 ·2 O::>C 

- on th'? groo:i1 menti ored in the Review JllfJ~l.i cation• 

2 • Perused th£' order d cl ive r eo in 0-A . 9b2 of 1997 

dated 20 .4 .2000 ard also perucea the grOJ nds (Tlenti oned 

in tr.is Pev.iew ~PPl icat1 an , 
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3. Sect i on 22 (3) of the Administrative Tribunals 
• 

Act 1985 confers on an Administr ative Tribunal 

dis charging its functions under the Act, the same 

powers as are vested in a civil court under the Code 

of Ci vil Procedure whil e trying a suit in respect, 

inter- a lia of r eviewing its decision. Section 22 (3) 

(f) is as fo llows :-

4. 

• 

"Section 22 ( 3) (f ) ; 

A Tribuna l sha ll have , for the purpose of 
discharging its functions under this Act, the 
same powers as are vested in a civil court 
under t he code of Civil Procedure , 1908 

(5 of 1908) , whil e trying a suit, in respect 
of the fo llowing matt er, namely 

(f) reviewing its decision " 

• • • • 

A Civil Court 's power to review its own 

decision under the Code of Civil Procedure is conta ined 

in order 4 7 Rule l. Order 47 rule l provides as follows:-

11 0t'der 47 Rule l" 

Application for review of judgment :-
' 

1. Any person .9onsider ing himself aggrivved :-

• 

(a) by a decree or order from which an appea l is 

allowed, but f r om which no appeal has been preferred, 

(b) by a decr ee or order from which no appeal is a llo1ned , 

or 

(c) by a de c is ion on reference from a court of small 

ca uses, 

and who, from the discovery of new and impor tant 
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matter or evidence which, after the exeraise cf due 

deligence, was not wit hi n hjs knowledge.. <.,r cOJ lo n ot 

be Pr oduc~d by him at ·the time when the decree was 

passed or order made , or on acca.int of sane mistake 

or error apparent on the face of the r e cord; or for 

any other su.£ficient reascn, deslres to obtain a 

review of the decree passed or order made against him, 

may aPPl y for a r e view of judgement to the ca.i rt whi ch 

passed the decree or made the order•" 

5. on the basis of above proposi ti cc of law, it is 

cJear tha t pa-.ler of the review available to the 

11.dministrative Tribunal is similar to pQSer given to 

Civil cc:ort under order 47 Pule 1 of Civil Procedure 

coae. There fore , any person who c onsiders himself 

aggri e ved by a decree or order fran which an apfeal 

is all owed but for which no api:;eal has been preferred, 

c a n app) y for review under 4 7 Rule { 1) (a) on the 

gr<X.Jnd that ther e is an error apparent en the face 

of the record or fran the discovery of new and 

important matter or evidence whjch after the exercise 

of due deligence, was not within his knowledge or could 

not be prcxhlced by him at the time when the decree or 

order was Passed but it has not car.e to his knowledge • 

6 • In the present case the ap plicant has assailed 

the order ~ the gra.i nd tha t the Tribunal has not 

decided the legal right of the aPPlicant ard has based its 

opinion on the grrund, that there are two cl aimantAfor · 

appointment on canpassiont=lte grrunds and both cannot be 
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appointed· Accordirg to Railway JT1aster circular only 

widow shoold be given prefe-rence over the minor son 

(resp onde nt no• 4) but above-said fact and legal point 

have not been taken into c onsideration while 

pronruncin;;i the judgement dated 20 A .2000 • 

7 • It is relevant to mention here that the 

a pplicant has not been able to point cut any error 

apparent on the face of record nor he has produced 

any new evidence• The order given by me was based on 

the fc-cts and reas ons menti ored in the record. The 

review application is not covered under any of the 

groonds menti ored in para 5 above and is obvic:usly 

beyatnd the scope of r e view of this Tribunal• The 

order has bee n passed after col!l!S iderirg the material 

en record as well as the submissi ons advanced on 

behalf of the parties• · 
• 

8 • The Review Application is misconceived and is, 

therefore disrr~ssea. 
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